FORM A
PUBLIC ANNOUNCEMENT
{Uinder Regulation 6 of the Insolvency and Bankmiptcy Board of Tadia
(Insolvency Resolution Process for Corporate Persons} Regulations, 2016)
FOR THE ATTENTION OF THE CREDETCHZS O F

AMUS INDA CHOICE AL LI L 0>
RELEVANT PARTICULARS
1. [ Name of Caraorate Datiar Wi's. INDIA CHOICE PRIVATE LIMITED
7. | Dale of mcaraoraion of Cargorate Debar RETGZNED
3. | Authority under whech Comorate Deblar 5 Regislrar of GCompanies - Deth
__|incorporated fregstorad ) 1
4. Carporata Iderty Na. { Limiled Liasfily USI0OL2013PTC253963

Idert¥ication No. of camperate dehtor
5. | Address of the registersd oice and prrcipal Plct No. *8 $19A Qbersi urif Ditshad

o*ee (f any) of corporate dablor Garden Shahdara Delh East Dethi DL 110095
B. | Insolvency commencement date in respeciof | 01.05.2019 (Gapy of Order received on
Corporae debéor 0805 219)

7. | Estimaled caie of clogure of insolvency resotulion | 28 10 2019
Process

'8 | Name and regisiration rumber of the inscivency | Name : JAI PRAKASH SHARMA

professonal acting as interim resolution Reg No: IBBUPA-O0G201 FAP-NDIDIS-
professonal 1811217

9 |Address end emad of the interim resciution | Address : Flat-102, Pioi-22, Shruti CGHS Ly,
profassonal, as regrtared wilh iha baard Sector-7. Dwarka, New Deh-110075,

g |EmaiiD:jpuci3@gmail.com

10| Adcress and e-mad to be used dor Flat-102 Piot-22, Shruti CGHS Lo, Sectar-7, |
corespondende with e interm resoution Owarka, New Oalh-110075.
professional E-maild0 ; cimp.indiachoice(@omail.com

11.| Last Bate forsubmissiongfdaims 2205.2M9

12 | Classes o creciloes, d any. uncer clause (b of sub- | NA.
section {64] of section 21, ascertained by the interim
resoibon professional

13.| Names of Insolvency Professionals identfied o [N A,
acl as Aulhareed R ntalive of creditosin
class (Three names for each ciass)

14. (a;l Relavani forms and {2} RELEVANT FORMS
(b) Dalzls of aulhorized reprasentatines are Wab Link .
avalable al: bty itweww.ibkd gow. in‘downlgadiprm himt
and Mipwitworthips. comibe foms
Details of awhorized repraseniatives:
Not Appicable |

Notice is hereby given ihat e Naficnal Gompany Law Trbunal has ardered the commencement of a|
comwiate insolvency resoution process of the WS INDIA CHOICE PRIVATE LIMITED on 01052019:
{copy oé orderrecaived an 0B.05.2019). ’

Tha credarsof WIS INDIA CHOICE PRIVATE LIMITED 2ra haraby cabad upon ba submit their daims wit|
proofﬁn nB kedore 22.05.2019 1p Ihe irdarim resokion professional & the addrezs mertianed agsinst|
enll'y G 10. |
The “nancial credilzrs shak submit their claims with proofby elecinonic mesns only, All ofher credilrs may‘
subm e ihe claimswath proof inpesson, by pest or by electonk mears. |
Afinancial crecor belanging fo a class, a3 ksted against the entry No. 12, shak indicabe its choice of
authorssed representative (ram amoey) ihe thyos insohency professionals lislad against entry No. 13 o act
asaulhorised represantativa oftha concerned dass in Farm CA.

Submissian al false ormisleading proofs of claim shall attract penalties. S
JAIPRAKASH summg

Irvterim Resokdion Profesalonal

Date: 09.05.2019 Reg No: IBBINPA-003201TNP-NOBO1GS 18141217

Place: New Dethi In the matter of WS INDIA CHOICE PRIVATE LIMITED|




